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[Shrl S. A. Dorai Sebastion] 
the Commerce Minister before permis-
sion 1s granted actually for Importing 
this machine. 

(iii) DEMAND BY NATIONAL FEDERA-
TION OF INDIAN WOMEN FOR PROBE 

IN TO THE DEA1'H OF A YOUNG 
WOMEN BECAUt'SE OF DOWRY 

SHRIMATI GEETA MUKHERJEE 
(Pauskura): Sir under rule 377 I , , 
wish to raise the following matter: 

On June 10, at the call of National 
I'ederation of Indian V,.Ton ':'n, Women 
of Shahpur Jat al'(-aa of Ne\ .... - Delhi 
demonstrated in front of Police head-
quarters demanding a thorough probe 
into the death 'Of a young worn an 
Jaswanti, by burning, in her father-ln-
law's house at Nangloi. They alleged 
that though a SUiCld~ noi:e was attach-
ed, there was enough ground. in the 
past history to th:nk that it V_Y 3S a 
case of murder arlSln~ ont of du\vry 
dispute. They also said that even if 
it was not a direct murder; at least 
Jaswanti was goaded to suicide. In 
this connection, the National Federa· 
tion of Indian Women has detnanded 
among other things, that abetment t~ 
sUicide also be made punishable. 

Frequent dowry-deaths have given 
rise to deep a~ony in the minds of 
the people, particularly in those of 
women. Government of India should 
take the initiative to call a meeting 
of all well-known women's organiza-
tions to hear and discuss the varIous 
suggestions that they have, for mea-
sures to prevent this kind of crime 
as well as for amendment to the 
present Dowry Prohibition Act. 

(iv) FREQUENr SHUT DOWN OF KOTA 
ATOMIC POWER STATION 

'Aft '!f« .... ~ (aff~) . ~ ~ 
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(V) REPORTED DAMAGE.S DUE TO HEAVY 
RAIN& IN THE COASTAL AREAS OF 

KARNATAKA 

SHRI OSCAR FERNANDES 
(Udipi): There have been unusual 
rains in coastal Karnataka right from 
the beginning of the season. Due to 
depression in the Arabian Sea large 
tidal 'waves haVe b~en lashing over 
the entire coast causing erosion at 
various points starting from Mulkl, 
Mull'or, UHyargoli, Padukere, Malpe, 
Hoode, Hangarkatta, Gangoli and all 
other places in Coastal Dakshina 
Kannada District. The news of the 
damage caused haVe been reported in 
various newspapers. In theSe areas 
large patches of land have been wash-
ed away, hundreds of coconut trees 
uprooted and a number of hOUSC'R 
damaged. At many points roads run-
ning parallel to the sea have been 
washed away. Throughout the coast 
ri vers are running parallel to the sea 
with land in between where thou-, 
sands of fishermen families are living. 
During high tide water from. the sea 
flows into the river with the result 
there is every chance 'Of the entire 
piece of land being washed off 
thousands of people living along th~ 
coast of about 100 kms being render-
ed homeless and even danger of loss 
I.)f life is envisaged. 

I call upon the Central Government 
to come to the aid of the State Gov-
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ernment,.~ to take immediate steps ,to 
pl'ovide ,relief measures and to prevent 
further 'sea erosion which, it is feared, 
will f~rther take place durin, the 
cominft new moon and full mOOn 
days. ; 

12.1' hra. 

SMUGGLERS AND FOREI.GN EX-
CHANGE MANIPULATORS (FOR~ 
FElTURE OF PROPERTY) AMEND-

MENT BILL-Contd. 

MR. SPEAKER: The lH'ouse will 
1lDW take up further consIderation of 
the Smugglers and Foreign Exchange 
Amendment BUl. Shri Mool Chand 
Baaa was on his legs on the last 'OCca-
slone He may continue his sPeech. 

"Collectors of Customs and Can· 
traI Excise have also forwarded the 
partieulars 01 10584 persons to the 
Competent Authorities for initlat1lJg 
action under the prOVISIOns of 
Smugglers and Foreign Exchance 
Manipulators (Forfeiture of Pr0-
perty) Act. As: on 30th JUlte, 1978 
Competent. Authorities have is~ued 
1448 show-cause notices involving 

-, property worth Rs. 33.28 crores. 
Already properties worth Rs. 6JJ2 

- crores approxilnately in 173 casas 
-have been ordered to be forfeited 
by the Competent Authorities 
~nder sAFEMFOPA". 
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Man.ipuJ,atot'l etc. Amendment" BUI. 
12.19 Jars. 

[MR. DEPUTY-SPEAKER in tfl,e Ohair J 

Section 7 (t ) of the original 
says as follows: 

Act 

"The competent authority may 
after considering the explanation if 
any, to the show-cause notice iSSUfo4 
under Section 6, and the materials 
available before it and after giving 
to the perSOn affected (and in a 
caSe where the person affected hold, 
any property specified in the not1c~ 
through any other person to such 
other person also) a rea90nalal. 
opportuni ty of being heard, '" 
order, recOl'd a finding whether aU 
Or any o~ tale properties in questio1l 
are illegal, acquired properti.," . 

~ 7 it .n.n~ ;ftf~ tt f , q 
~ t IIfJ?l wm ~ 1f)I ~ mr GIntr t I 
~ .,. '1m' ~ ~ """ t I .. 
,""9CW'l'n.~~'1 . 

finA 8 it .n IIT'Ii !p6 n-~ n t 
~ ~Na. t I n.r 12. "" '"". , 
wm~ ..mr 11ft' ~ ~ tcr It 
t.n 12 tt lit f\INT p1' , : 

''Powers and functions Dr the .... 
-pe~1ate Court may be exerd8ed .. 

dischara-d by a bench ~ 
of three members". 

'Ii """ 1ft' .<JPn' tiT flit ffi;r IIil" "I"1t ..... 
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~ S1"If1rm ~ ~ t ~) w ~ t·: 

"Provided that if the mem.ben 
Of a Bench so constlt\1ted differ en 
any point Or points, they suU 
state the point or points in whillll 
they differ and refer the same .. 
the third member (to be speciftecl 
by the Chairptan) for hearing OJI 
such point or points and aueh 
point or points shall be decidjld 
according to the opinion Of tIIlt 

. member." ' 


